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HIGH COURT FORM NO.(J) 2 
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC),  TINSUKIA 
 

District         : Tinsukia. 

 
Present  :  Sri J.K  Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 

 

Title Suit (M) Case No. 49 of 2022 
On Saturday, the 17th    day September, 2022 

 
 

        Sri  Dipak  Kumar  Singh, aged  about  38 years.     

               Son  of Sri  Ram  Narayan  Singh,  

               R/o.  Chota  Tingrai  T.E.,                                 

               P.O. Tinsukia, P.S  Bordubi,                 

               District - Tinsukia, Assam..............Petitioner/Husband.               

                                               
                                      -Versus- 
 
        Smt.  Reena Kumari, aged  about  32 years 

               Wife of Sri  Dipak  Kumar  Singh,   

               D/o.  Late  Krishna Prasad,   

               R/o.  Chota  Tingrai  T.E.,                                 

               P.O. Tinsukia, P.S  Bordubi,                 

               District - Tinsukia, Assam.............. .Respondent-wife.                   

                                 

This suit came  for final hearing on 13.09.2022 in  the  presence of 

:   

   For the Petitioner      :   Sri  R.  Sah, Advocate, 
   For the Respondent   :  None  Appeared. 
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         And  having  stood  for  consideration  to  this  day  the  Court 

delivered the following Judgment. 

 

 

J  U  D  G  M  E  N  T 

 
1.              This  suit  is  filed  by petitioner, Sri  Dipak  Kumari  

Singh,  against  the  respondent Smt.  Reena Kumari,  U/s. 

13(1)(i)(a) ib of the Hindu Marriage Act, 1955  for grant  of  

decree of divorce  between  the  petitioner namely, Sri  Dipak  

Kumari  Singh,  and the  respondent Smt.  Reena Kumari. 

   

2.              The  brief case  of  the  petitioner  is  that he  married  

the  respondent  on 22.02.2019 according  to  Hindu  rites  and  

local  customs at  Maharana Pratap  Bhavan, Patna. That  soon  

after  the  marriage,  the  respondent  was  taken  to  her  

matrimonial  home  at  Muzaffarpur, Bihar and  after  two  day 

i.e on  25.02.2019 the  respondent  was  taken  to her parental 

house  for  performing rituals  and  thereafter  on 05.03.2019  

both  of  them came  to  Tinsukia and  started  their  

matrimonial  life.  After  passing 15  days peacefully  their  

marital  life,  once  the  respondent  got some  pain  in her  leg  

and  waist. Though  the  petitioner  took proper  care of  the  

respondent,  but  she forced  the  petitioner  to take her  to 

Patna  by  Air for  specialized  treatment.  The petitioner 

somehow  managed  air  tickets  and  took  the  respondent  to  

Patna and  treated  her there and  he  returned  back  to  join  

his  private job. He  sent Rs. 10,000/-  in  the  account  of  the  

respondent  for her  treatment. In  the  month  of  August,  2019  
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the  respondent returned  back  to  Tinsukia  alongwith  her 

elder brother.  After about  27-28 days the  respondent  again  

started  to  force the  petitioner  to  take  her  to  Patna for  her 

job  interview. Though  the  petitioner  make  understand  the  

respondent  to  do  job,  but  she  refused  and  demanded to  

go  to Patna. Finding  no  option  the  petitioner again  arranged  

rail  tickets and on 23.09.2019 sent  her  to  Patna  alongwith  

his   father.  On  27-28/11/2019  the  respondent informed  

about  her  pregnancy  to  the petitioner so,  the  petitioner  

brought  her  to  Tinsukia but  on  08.01.2020,  the   respondent  

again  forced  the petitioner  to send  her  to  Patna to  do  job  

at Patna.  Though the  petitioner  requested  her  not  to  go  to  

Patna  in  her  period  of pregnancy,  but she  did  not  pay  any  

heed  and   finding  no  option,  the  Petitioner  sent her  to  

Patna  alongwith  his  father. 

 

3.            In  the  month  of  February,  2020  the  mother  of  the  

respondent  expired  due  to her  prolonged  illness  and  at  that  

time  the  petitioner  went  to  Patna  to  observe  the Shradha 

ceremony  the  mother  of  the  petitioner. At  that time  he  

requested  the  respondent  to  go  to Tinsukia, but  the  

respondent gave  false  assurance  to  return  back. On  this  and  

that pretext   she  refused  to  come  to  petitioner’s  house.  On 

15.05.2020  the  petitioner  get  message  from  the  sister of  

the  respondent  that  respondent  delivered  a child.  The  

respondent  neither  informed   the  petitioner  nor  his parents.  

Many times  the  petitioner  tried to  contact   the respondent    

but  failed  to  contact  her. But on 30.06.2020  the  respondent  

asked  for  Rs. 10,000/- for  her  and  the  baby  from  the  
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petition  which  he  fulfilled  and  asked  the  respondent  to  

come  back.  The   brother  of  the  respondent  also  assured  to 

bring  back  the  respondent  to  Tinsukia  but  in  vain. The  

respondent  has  threatened  the  petitioner of  lodging   false  

case  of  dowry   demand  and other  allegations  against  him if   

he  forces  her  to  lead  conjugal  life  in  such  situation.   

 

4.            The  petitioner  has  done  all  social  efforts  to  normalize  

the  relationship  with  the  respondent  but  could  not  succeed.  

Due  to  the  pressure  from  his  sister  and  relatives,  the  

respondent  has  withdrew  herself  from  the  society  of  the  

petitioner   after 08.01.2020  and  as  such,  the  petitioner  has  

been  suffering  from  mental  agony. So,   the  petitioner  

alongwith  3-4  elderly  persons  visited  the  house  of  the  

respondent to  make her understand but on  seeing  them  the  

respondent became furious  and  rebuked them. She  also  

threatened  the petitioner to see  in  the  court and  told  that  

she  needs  separation  from  the petitioner. Hence,  the  

petitioner  and  other  persons  returned  back. Thereafter  the  

petitioner  again  tried  his  level  best  to  contact  the  

respondent  but  all  the  time he  failed. So  he  contacted  the  

elder  brother  of  the   respondent  for  making  arrangement to  

talk  with  the  petitioner   about  reunion  with  respondent  and  

on other  dates  on  which  Sri  Nabin  Sarmah  talked   with  the  

respondent  for  her  reunion  with  the petitioner .  He  also  

tried  his  level  best  for  reunion but   failed.  The   respondent  

is  not  interested  to  continue  the  matrimonial  relation  with  

the petitioner.    She  wants  separation.  Finding  no  alternative  

the  petitioner  has  filed  the  present  petition praying  for  
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dissolution  of  her  marriage. The   petitioner  has   filed  a suit   

bearing  no. T.S(M) no. 24/2020  for  restitution of  conjugal  

rights  which  is  pending  in  this  court,  but  since   there  is  

no  chance  of  reconciliation,   the  said  case  is  proved  to  be  

futile  and  the petitioner  has  filed  a  petition  for  withdrawal  

of  the  suit. 

  

5.             That  the  cause  of  action arose  on  22/02/2019 being  

the  date  of  marriage, 25.02.2019 being  the  date  of  first  

visit  by  husband  and  wife  to  respondent  house, 07.03.2019  

being the date of starting of conjugal life by the parties at 

Tinsukia, August 2019 being the date of return of respondent to 

Tinsukia, 23.09.19 again forced to go Patna and sending her to 

Patna with his father, 27-28/11/2019 information of pregnancy 

from Patna, 08.01.2020  being  the  date  forcefully return  by  

respondent  to  Patna  and  last  resided  together,  February 

2020 being  the  date  of  death  of  the  mother  of  the 

Respondent  and  also visit  by  petitioner  to  Patna, 15/05/2020 

being  the  date  of  birth  of  the  child,  30.06.2020  the  date  

of call  by  the  respondent  to the  respondent, and  Rs. 

10,000/-  paid  to  her  by  the  petitioner, October  2020  being  

the last call  of  the  brother of  the  respondent  to  bring  back   

with   him  to  the  respondent   to Tinsukia and  each  and  

other  dates  on  which  she  forced  to  the  petitioner  to  send  

her  to  Patna,  and  on  12/02/2022  when  the  petitioner  and  

other  social  persons   visited  the  house  of  the  respondent  

to  bring  back  her,  01/03/2022  when  the petitioner  talked  

with  respondent’s  elder  brother  about  reunion  with  

respondent  and  on other  dates  on  which  Sri  Nabin  Sarmah  
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talked   with  the  respondent  for  her  reunion  with  the 

petitioner  and  on  the dates  when  the  petitioner  called  to  

the  elder  brother  of  the  respondent  etc. etc. 

 
6.             As such, the petitioner  has prayed to dissolve  the 

marriage by  granting a decree of divorce as  per  the  provisions  

of  section 13(1)(i)(a) ib of the Hindu Marriage  Act,  1955. 

 
7.            The   respondent did not appear  to contest  the  case.   

Hence, the   case  proceeded  ex-parte  against  the respondent.             

 
8.             I have  heard the Ld. Counsel for  the  petitioner and 

gone through the material evidence on record to decide the 

suit.  The  Petitioner  has  adduced  his  evidence in  support  

of  his case.  

 
Discussion,  Decision &  Reasons  thereof: 

 
9.            The  Petitioner  as  PW.1,  Sri  Dipak  Kumar  Singh    

adduced  his evidence  and  declined  to  adduce  further  

evidence.  It is evident  that  he has testified in a similar and 

identical manner as that of the contents of the petition  of  the  

petitioner, which is narrated  above, as such, the evidence on 

affidavit is not repeated here for sake of brevity.   

 

10.            The  PW.1  has  exhibited  the  following  documents  in  

course of  hearing  of  the  case. 

 
(i)  Ext. 1,  Marriage   Invitation  Card, 

(ii)  Ext. 2, Joint  Photo  of  Petitioner  and Respondent, 

(iii)  Ext. 3, Air  Ticket, 
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(iv) Ext. 4,  Google  Pay  receipt  4(1)  to  4(iii), 

(v) Ext. 5,  Medical  documents  of  the  respondent 

5(1)  to  5(iii), 

 
11.             As  the  suit  proceeded  ex-parte there  is  nothing to 

discard the  evidence.    

 

12.              Today, after going through the evidence adduced by the 

petitioner, I find that the petitioner has proved his case. I am 

satisfied that the marriage between the petitioner and the 

respondent has irretrievably broken down and there is no 

possibility of reconciliation between them. There is nothing to 

discard the evidence of the petitioner.  Therefore, the petitioner 

deserves to be given a decree, as prayed for. Accordingly, the 

marriage  solemnized  between the petitioner namely, Sri  Dipak  

Kumar  Singh    and   the respondent,  Smt. Reena  Kumari   on 

22.02.2019  stands dissolved U/s. 13(1)(i)(a) ib of the Hindu 

Marriage  Act,  1955. 

 
13.              Prepare a decree accordingly.  

 
14.              The suit is disposed of ex-parte without cost.  

 

 
         Given under my hand and seal of this Court on this the   

17th    day of   September, 2022.   

 
 
Dictated and corrected by me. 

  

        (J.K  Das)                                (J.K  Das )   
Addl. District Judge-2(FTC),                  Addl. District Judge-2(FTC),                

Tinsukia.                                                  Tinsukia       


